
REGISTERED 

CENTRAL ADMINISTRATIVE TRIBUNAL 
BANGALORE BENCH 

AI 
Commercial Complex(BDA)v 
Indiranagary 
84,ngalore- 560 038. 

Dated 	 9-7 

APPLICATION NO 	566 	 87 (F) 

W.P.No* 

APPLICANT Vs RESPONDENTS 

Shri S.M. Byanne 	 The Secy t M/o Agriculture 	& 	3 Ore 

To 

5. 	The Head 
i, Shri S,M. Byanne National Dairy Research Instit(it 1 0, 

Dairy Technology Section Southern Regional Station 
National Dairy Research Institute Adugodi 

.
Adugodi Post Bang@lore 	560 030 
Bangalore - 560 030 

6, 	Shri Krishnaiah 
 Shri MS. Ananda Ramu Boiler-Mechanic; 

Advocate National Dairy Research Institute:'~.! 
128, Cubbonpet Main Road Southern Regional Station 
Bangalore - 560 002 Adugodi 

Bangalore - 560 030 
 The Secretary 

Ministry of Agriculture. 7. 	Shri M. Vasudeva Rao 
Krishi Bhaven Central Govt...Stng Counsel 
Now Delhi - 110 001 High Court Buildings 

Bangalore 	560 001 
4. The Director 

National Dairy Research Institute 
Kernel 	132 001 
Haryana 

Subject: SENDING COPIES OF ORDER PASSED BY THE-BENCH 

Please find encloted herewith the couy of ORDER/S~R,*/ 

passed by this Tribunal in the abdve said application 

on 	21-10-87 

~7 RECEI-Vt,- P 

.q ~DiarY No. 	
LUNT Y REGISTRAR 

Encl: as above. 	 (JUDICIAL) 



BEFORE THE CE."\]TRAL ADJM11NISTRATIVE TRIBU~AL 
i BANGALORE BEINCH: BANGALORE 

DATED THIS THE TINENTYFIRST OCTOBER,, 1987 

Present: Hon'ble Shri P. Srinivasan 	 Member WJ 

Hontble Shri Ch. Ramakrishna Rao 	.... Member (J) 

APPLICATION NO.566/87 
Shri S.M. Byanna 
S/O. Shri Munimallappa 
National Dairy Resdarch Institute 
Adugodi Post 
Bangalore - 560 030 	 Applicant,", 

(Shri M.S. Ananda Ramu,, Advocate) 

Vs. 

The Union of India 
represented by its 
Secretary, Ministry of 
Agriculture 
New De lhi. 

The Director 
National Dairy Research Institute 
Karnal - 132-Obl. (Haryana) 

The Head 
National Dairy Research Institute 
Southern Regional Station 
Adugodi 

Bangalore - 560 030. 

Sri Krishnaiah, working as 
Boiler Mechanic 
NI ational Dairy Research Institute 
Southern Regional Station 
Adugodi 
Bangalore - 560 030. 	 Res ponderts 

(Shri M. Vasudeva Rao, Advocate) 

This application has come up for hearing 

before this Tribunal today, Hon'ble Shri Ch. Ramakrishna 

Rao, Member (J), madethe following: 

0 R Q E R 

In this application the prayer of the applicant ' 

is that respondents 1 to 3 should be directed to issue an 

4( 



order of 	 'C:- J',o ITe post: W~ 

AWAY 	1101 -V910 6nd to P Y him 

salary an 	 n 05 4t basis resyroon', 

from 198.1 	 1 

2. 

counsel V app" ~L AGomlis that ~the 	Ayilicao-~ 

who was a aj as ;,, !led 	labourej In the 

110nal Ansps 1 stitute from 1,5,1975 was 

promoted Rndai -.If~srate), WHO I in 198J 

and assQ e d V Boiler Mlecl-i~n'ic. 	T h e 

post of i itch; 1 n (Woried a high? r pay scale 

than thY ten, t 	1 V i ter Ne 	 io 

rerponsc annov vm,vv mado 

IN 1 	a P ''Oak 7-L 	Cox the post of Technjoian 

SaW Riauda Vamu, 

the appi Wit. 	ResponJeot-3 bad At,.: 

Eubmitto munt. 1 n the Inspector pf 80110M if, 

"Mch th. ;cant o- Mawn as work ng as Boiler 

Attendai L11 	h, n3i 	oot given thel post of Boile.,~ 

Whanic no pa 70s attached tj it. 	On the 

othey ho i Shy. Ashnaiah, , rclspondent no, 4 

had bee~ ;~A post though he did not 

..-Jeva Ben 	~edrned counsel 

t hot r spandent no.4 

Antment to 



.1 

Q* 

3 

Boiler Mechanic . on 27.5.1985., Respondent no,4, 

in addition to being senior to the applici ant had 

faired better than the applicant'in the test securing, 

a total of 74 marks as against 49 marks obtained by 

the applicant. That is why respondent n 
. 
o.4 was 

I :, 
:,selected. In the statement given to the-Inspector 

,bf Boilers' respondent _no.4 was shown as zBoiler 

Att"endant and.the applicant was shown as~,,Reliever 

.,.*sin-ce 'there is only one,, Boiler in operation. This 

1-r._"',didL,not entitle the aPPlica -it to the pay of Boiler 

~_.Mechanic-. 

4. 	 After hearing counsel on both sides 

and considering the.matter very carefully we are not 

satisfied that the applicant has a real grievance to 

agitate. Vie are not prepared to disbelieve the 

statement made by-respondent 1 to 3 in their reply 

and ,reiterated by Shri Vasudeva Rao On their behalf 
14 

that respondent no.4 had the requisite qualification 
A 

for the post. Vie have perused th? results of the test 

which have been signed by senior officials and in which 

respondent no.4 obtained 74 marks as against 49 marks 

obtained by the applicant. The copy of the statements 
I f~i 	- + 

submitted to the I-ispector of Boilers mentions that 

there was only one Boiler in operation and the required 

.~~Strength of,,Botler Attendant was 2, one. being Reliever. 

h  -~name of-r~espondent no.4 and the applicant are shown 

*;~n the list. This does not automatically entitle the 
el­% 2 

iapplicant to-be put in the scale of the Boiler Attendant 

9 o o *4/- 
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or Boiler Mechanic. It has been explained on 

behalf of respondents I to 3 that the applicant 

was acting as Reliever and not as Boiler Attendant. 

5. 	 In view of all this we do not find 

any merit to the application. In the result the 

application is dismissed. Parties to bear their 

own cost. 

W, 
-4 

MEMBEA (A) IVE T,1B ER (J 

mr. 
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